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| REPORT
WATER RESOURCES DEPARTMENT
Introduction (2.4.1)

To provide every rural person with water for drinking, cooking and other
domestic basic needs on a sustainable basis, a national water supply and sanitation
programme was introduced in the year 1954, To accelerate:the pacé of coverage,
Central Government introduced the Accelerated Rural Water Supply Programme
(ARWSP} in 1972-73. The entire programme was given a Mission approach when
the National Drinking Water Mission (NDWM) was introduced in 1986. In 199],
NDWM was renamed as '”Rajiv. Gandhi National Drinking Water Mission. The
ARWSP was subsequently renamed as National Rural Drinking Water Programme .’
(NRDWP) for the Eleventh Five Yeur. Plan périod and this continued for the
Twelfth Five Year Plan period.

The Guidelines of the programme revolved around the three distinct inter-
related issucs viz,, accelerating the coverage of 'remaining uncovered habitations
with safe drinking water systems, promote sustainability of safe drinking water
sysiems and institutionalising water quality management, monitoring and

surveillance systems.
Audit Objectives (2.4.2)
The objectives of the Performance Aud_it were to assess whether;

* the planning process conceived was adequate’ for successful
implementation of the programme in terms of coverage, source  sustainability and

water qualily;
‘¢ the fund mana_gemeni was ecorniomical and effective:

*» the implementation of various programme components was effective and

efficient; and
+ there existed effective monitoring and evaluation mechanism.
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Audit Criteria (2.4.3)
Audit adopted criteria derived from the following:

= Vision, Mission a.nd Goals of NRDWP as 1Eﬂectcd in the framework for
implementation;

*  Water Quahty norms st1pulatecl in the Protocol on Waler Quality
‘Monitoring; -

* Work execution riorms of Kerala Public WOI‘kb Department Code and
Pubtic Health Engineéring Department data book.

. Scope and Audit Memodology (2.4.9

Kerala Water Authority (Authority), a statutory authority - ‘under the State
Govemment is the implementing agency for the programme. Economy, efficiency
and effectiveness of the NRDWP imiplementation in the State, during the five year
_ period (2008-2013) were reviewed: In the process, audit scrutinised the records of
Water Resources Department, Head Office of the Authority, Project Divisions,
. Public Health (PH) Divisions, State Referral Institute (SRI) and Regional/Circle
Offices, Quality Control Divisions/laboratories and Collectorates in five! selected
districts. Five out of 14 districts in the State were selected by adopting statistical
sampling methods. Idukki, going by the information available in the Department ’s
website, the district with most number of water contaminated habitations, was
selected as the first sample and lhe remaining four districts were sélected by
- -applying Probability Propomonate to Size Without Repiacement {PPSWOR)
samplmg method.

Detailed scrutiny of the récords in five selected districts was conducted
‘during the period from April to July 2013. Information and data required were
collected by scrutiny of records in KWA and its sib- offices. An entry conference
with the Principal Secretary, Water Resources Department, Government of Kerala
was held on 27 March 2013 and audit objectives, crileria, districts selected for
detailed scrutiny, etc., were intimated in the conference. An exit conference was
-conducted on }0* September 2013 with the  Additional Chief Secretary Water
Resources Department for discussing the audit findings. The views of the
department have been considered while ﬂ_nahsmg the performance audit report.

1 Idukki, Kollam, Kottayam, Kozhikode and Malappuram



~ Audit Findings
Pla.nmng (24.3)
As per pafagraph 14 of the Framework for implementation, a Comprehensivc.
Water Security Action Plan (CWSAP) is to be prepared for implamentation in the
- State. The main objective of the CWSAP is to provide a deﬁriitc direction to the
programme, and.also to ensure regular monitoring of the progress. made by the
reshective States- towards' the goal of achieving drinking water security to every
rural household. Under the broad goal set by each State, a five year rolling plan is
to be prepared and during each finanicial year, the sub-goal and the priorities would
be fixed based on mutual consultation by the Central. and the Statc In this regard.
audit observed the following:

»  Annual -Action Plans (AAP)  were prepared for submission to the
Department of Drinking Water and Sanitation (DDWS), Government of India, for
allocation and release of funds. However, long-term five year rolling plan as
envisaged in the framework was not prepared, - : '

* In the AAPs, adequate priority was not given for mcomplete schemes. Qui
“of 32 schemes verifi ed, 20 schemes remamed incomplete beyond the stipulated
date of completion.

«  Framework for implementation ‘stipulates involvement of Panchayathi Raj '

Institutions {PRIs), in planning and preparation of schemes. As Village Water and -_

Sanitation Committees did not exist, there was no grassroot level involvement in
planning and preparation of project reperts for schemes.

The Authority stated that rolling plan was not prepared. However,

' programmes were implemented based on the AAP. It was also stated that strict

directions were given 16 all the concerned ofﬁmajs to take urgent steps o complele
the long pending schemes. ' .

- Absence of long-term planning and visicn lead to several schemes started

- years back . remaining incomplete. Adequate schemes were not planned’ and .

lmplemenled for sustainability of sources and water qualny, as discussed in the '
succeeding paragraphs.
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[Audit paragraphs 2.4 to 2.4.5 contained in the Repont of the Comptroller
and Auditor General of India for the year ended 31 March 2013 {General & Social
Sector)}

_ Notes furnished by the Govcmmenl o the above audit paragraph\ are
included as Appendix-II.

. The Committee opined that the 1mp[ememauon of NRDWP projects was
done on the basis of Annual Action Plan and without preparation of a five year
'rollmg plan as envisaged in the frame work was the audi observation. The
Committee also remarked that the absence of long term planning and vision led Lo
several schemes started years back remain incompiete. The Commitice enquired
about the current status of the NRDWP projf:ct‘; going on the state. The Technical
Member, Kerala- Water Authorily answered that there were 133 ongoing projects
and 55 out of them were set aside as per the guidelines issued by Central
‘Government that stipulated to drop the projects that were not even started and those
- of which 25% of the work were not completed. He added that the major problem
that they had to face at the time of implementation of the project was non-
avallabxhty of land and in most-cases the land was handed over by the local bodics
after passing the resolution. Qut of 133 projects 53 projects were completed in
previous year and 31 projects are expected to be completed within one year and {0
of the remaining projects were dropped due 1o the non-av'ailability of land. The
remaining 40 projects are expecied to be completed at the end of 2020 on
obtaining NRDWP funds from the Central Government. But the Central allocation
was in-a decreasing trend in recent years. The Commitiee demanded the
Department to submit a detailed report on the NRDWP schemes at the earliest.

- 2. He added that the project sanctioned under NRDWP for each year is based
on the allocation of the fund and the schemes under NRDWP are expected to be
caompleted within three years subject to availability of funds, availability of
-adequate land and support from the public.

3. The official from the Accountant General drew thc attention of 1he
Committee that the department had discussed gcnerdlly aboul the NRDWP -
_schemes and the explanation about the 32 schemes mentioned in the audit

paragraph were needed to be addressed. '



4, The technical member answered that three out of the 11 major schemes the
Ac'couman{ Generdl inspected were not completed. One among them, the
Kunnummel scheme which was expectled to be commissioned at the end of current
month.  Anather one was Vellathooval scheme which was not completed due to
inadequate source. He added that while preparing the project report, a weir of S
metre height was proposed to ensure adequate storage ol water, but the Panchayath
hud withdrawn from the resolution that the land liable to be submerged due to the
completion of weir would be taken over and hence-the construction of the weir '
Lou]d not be proceeded with.

5. To a query about the expenditure made for Veilathoowl projecl and its
_eificiency, the witness, Technical -member replied that 4 sum of
25.9 crore had been spent for the scheme and out of which 77 takh was spent for
the construction of the plant. Now a comprehensive water supply scheme was
started by using water from Jdukki dam and 18 Panchayaths became: it's
beneficiaries. All the componeﬁts_ done for the Vellathooval project other than the

plant could be utilised for this new scheme.

6. The witness added that the third iﬁcompleled water supply scheme was
Manimala project and 80% of its works had been completed. He informed that
tender had been arranged for buying pump set and water could be distributed
through the existing distribution lines w1lhm 6 months.. '

7. The Committee desired 10 know about the pipe rcplacemenl projects under _
KUFB and the witness informed that now "administrative sanction had been
obtained for T423 crore and the tender process were going on.

8. Then the Commiitee disbus‘s_ed the issues related to shattering of pipes..
"The witness, Technical member Kerala Water Authority informed that at the time
~ ol maintenance and wldcnmg of roads PWD had never shown concemn over the
problems of Water authority. Nearly flfty percem of the project cost had to be
provided to PWD towards road deformation. The Committee suggested that
possibility of using modern technology should be explored for laying water
distribution pipes through roadside canals or Government. properties rather than

laying them through roads.



Conclusions/Recommendations
9. The Committee opines that absence of long term planning and vision led .
to several schemes under NRDWP projects that started years back remain
incomplete. Many projects are found ‘to be dropped at various stages of the1r
implementation and some are nol even started owmg to many reasons. The

‘Comrnittee directs the department to fumlsh a detailed report on the status of
NRDWP schemes in the state.

10. The Commlttee concerns the issues related to shatlering of pipes. It is
observed that at the time of maintenance and widening of roads PWD ignores the
problems of Water Authority. Nearly fifty percent of the prOJect cost has to be
prowded to PWD towards road deformation. '

1. The Comnmittee suggests that possibility of using maodern technology
should be explored for laying water distribution pipes through roadside canals or

Government propetties rather than laying them through roads.
Funds Management (2.4.6)
FPunds available for m:plementano n (2.4. 6-.1)

NRDWP funds are released by Govemmcnt of India ((JOI) In two parts viz.,
Programme Fund and Support Find. The Programme activilies comprise of
schemes for coverage of habitations, source 5usta1nab111ty issues and Operat:on and -
Maintenance (O&M). The Support activities included Water Quality Menitoring
" and Surveillance (WQMS), Human Resources De_#e[oprnen’t (HRD), Information,

Education and Communication (IEC), Moniloring: and Investigation/Evaluation '
(M&E)}, etc. In the programme aclivities, schemes for oover'age of habitations and
- O&M, the contribution was shared between State and Government of India (GOI)

in the ratio 50:50 and 100 per cent fundmg from GOI for the components source'

f;uﬂlamablluy and. support actwmes



Thie receipt and cxpcndalure under Programme Fund and Support Fund during

the last five years are gwen in Table.

Receipt and c.xpendlture under Programme!Support Fund

{% in crore)
Year Reveipt of funds . Expenditure
Programmg fund - Supp | Tow! {  Programme fui ~  Supp T_ota].
GO St Total for ¢ - GOI Seate | Total
— = e fund ; fund
: © Progry- . ‘
Tobe | Actually . Coa &
nme : : -
released | released wQ | ) . WOQ
" uctivities :
- M5 P MS
" (Cent . ' (Cent
' .ml} ) I ©ol)
200809 | 9833 | 2710 NIL | 9833 . 259 10092| 9744 | 0 | vil4 - 068 9782
2009-10 | 15090 L 17353 8325 23405 7 4, 24 238.39 | 149.67 1] 1-10,67? 132 15099

201611 | 137,99 | 122,40 NIL 137.9% ; &6_[ o 144,60 | 134.42 | 2594 160,36 . 354 . 16390

200-12 | 12426 | 10520 ; .50.00 - 174.20 f 945 18371 ] 12401 0 12401 X13 P24

201243 | 26224 | 218.63 | 3173 © 29397 0 972 30369 | 23889 | 0 | 238B9 788 246,77
Totl | 77372 m:;s; 164.98 ' 9370 3261 9TLIL | 74413 | 2594 | 77007 1655 786,62
Source: Complled from GOI sanction orders information provided by the
Aulhonly and Detailed Apprepriation Accounls maintained by Principal
Accountant General (A&l:,}

Utilisatwn of funds

During the period 2008-2013, the Authority received I773.72 crore towards
Programme fund and ¥32.61 crore towards Support Fund from GOL Against these
receipts; utitisation was I744.13 crore (96 18 per cent) and 716.55 crore (50.75 per
cent) respectively. Inddequate infrastructure for water quality monitoring and
surveillance programme activilies were the quoted reasons for low utilisation of
Support fund. ' : -

2 I[ncludes Opemng Balance, interest received and other adjustments
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The State Government had, against its share of ¥590.86 crove. contributed
only ¥164.98 crore (2792 per cent) during the period covered under audit,
resulting in a shortfail of T425.88 crore. Even the short releases were barely spent

by KWA for the execution of the various programmes.

Audit assessed the State’s share due to KWA fund and bbécrved lhat. the
KWA neither maintained any records in. respect of State share due nor claimed
proportionate  State éﬁare'with reference to the funds release orders of GOI.
Further, according to the guidelines, the State Government was required to release
their ‘share dircetly to the Programme fund account to which GOI released it’s
share. The Statc Government did not follow this procedure and the State’s share

was credited in a Treasury Savin gs Bank account along with other funds.
Responding to audit obscrvations, the KWA stated that considering the
State’s investment in different rural water supply schemes like Nationa] Bank for -

Agricufture and Rural Deve]opmenl (NABARD) assisted schemes, Japan

: .Imema.tnonal Co-operation Agency (JICA) assisted schemes, ekc., the State’s share

in rural water supply schemes was much more than that of the Central share. It was
also stated that this was accepted by GOI in principle. However, the KWA did not.

produce any documentary evidence in support of the GOI's acceptance.

[Audit paragraph 2.4.6.1 contained in the Report of Comptroller and Auditor
General of India for the yéar ended 31* March 2013 (General & Social Sector)]

* Noles furnished by the Government on the above audit paragraph is included

as Appendix-II.

12. While considering the audit para, the Committee enquired lhe details of
fund allocation to thé NRDWP schemes and the percentage of share by
Government of India and the state. The witness, Technical Member Kerala Water
Authority informed that the fund contribution was equally shared between Central
and State Government. Regardmg low utilisation of State share he added that the
State had exp(.nded much more fund in other heads of accounts than the Central



Government release for this scheme. The State -expenditure ‘was made for '
NABARD assisted schemes, JICA. assisted schemes for rural pofaulétion and other
rural water supply schemes. He also stated that the utilisation certificate and the
MNP statement submitted to Government of India had detailed all these facts and
were accepted in principle. The Committee pointed out that there -was no
documentary evidence for the approval of it by GOI. The committee directed the
department to furnish a report on the s1atus of matching grant through the years.

Conclusimlknmnnnendauon

13. The Committee opines that as per the gmdelmes GOI release for the -
pmgramme fund under NRDWF shall be matched by the State Government
release, but GOK released more funds than GOI share for. operation and
maintenénce._' The Committee points out that the KWA did not produce any
documentary evidence in support of its statement that GOI had accepted the reason
in principle. The Committee directs the department to furnish a report on the status
of matching grant of NRDWP schemes through the years, '

Coverage of Habitations (2.4.7)
'Ha.blta:tlon Survey (2.4.7.D)

According to the Guidelines 2000, the norms adopted for NRDWP was 40 .

Ipcd? for humans. Habitations where a drinking water source/point i is not available

within 1.6 kms in plains or 100 metres elevation in hilly areas or habitations having

-quality affected source were categorised as ‘Not Covered (NC)/No Safe Source
(NSS) habitations’. Habitations which have_'a_ safe drinking water source, but the

- ~ capacity of the system ranges between 10 lpcd to 40 Ipcd were categorised as-

‘Partially covered habitations’. All other habitations were categorised as ‘Fully
covered habitations’. With the introduction of Fré.mework for Implementation of
NRDWP, 2010, there has been a paradigm shift in respect of the status of coverage
in the sense that the installation of a water supply system in a habitation does not
" confer the habitation ‘fully covered’ status unless every household in the
habitation has been ful.ly covered with potable water in sufficient quanti'ty. '

3 litres per capita per day

23720




10

At the beginning of 2008-09, 6483 habitations were ‘Fully Covered’, 5815
habitations were ‘Partially Covered’ and 145 habitations were ‘Not Covered’.
However, under the direction of State government, ali rural habitations* as on 31
December 2008 were treated as ‘fully covered’ considering private wells also.

To cover rural population with individual piped waler connections and for
coverage of water quality affected habitations, the KWA fixed targets for coverage
with effect from 2009-10 in accordance with the revised NRDWP norms. The'
phyalcaj targets and achievements of coverage of habltatlona were as given in
Table.

Target and achievement in réspect of coverage of habitations

Year Target ~ Achievemert | Percentage of achievement _
e | o O P
oon | e N ”52_.23 .

20'11-12 1 osa 2 26.82

201213 I e o 53.30

Source: Data fwmshcd by the K WA

It was observed that KWA could not achieve the targets fixed.in any of the

four years covered under audit. Lack of definite. work execution plan and

~ consequent delay in implementing schemes led to denial of potable drinking water

W a large segment of rural habitations in the State. The KWA attributed non--

‘achievement of targets to unexpected problems including slow down of works
during monsoon season, issues of land acquisition, paucity of funds etc.

Audit analysis of the impact of the programme showed that despite the
Guidelines 2000 specifying norms of 40 Iped of potable drinking water, by the end
of 2012-13, only 76 lakh beneficiaries could be provided with 40 Ipcd of potable
dnnkmg water which was on]y 30 per cent of the total rural popuiation of 2.55
crore.

According to the information updated by the KWA on the website of DDWS,
out of 11883 habitations the State has 859 “fully covered’ -habitations, 2715 ‘not

4 Reassessed as 11883 in 2009-10
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covered” habitations and the remaining are with ‘paﬁially covered’ status while
_adopting the revised norm®. This indicates that State has long way to go in

achieving the objectives of the programme and {he programme could not bring

substantial impact in providing potable drinking water to the rural population.

Programme Implementation/Execution of works (2.4.8)

Accordi'ng to the NRDWP guidelines, for a three-year project periad, the
activities are to be sequenced and a detailed project implementation schedule has to
be developed. At the beginning. o 2008-09, there were 92 ongoing schemes and
KWA took up 95 new schemes, during the period 2008-2013. Out of these 187
schemes, the KWA has completed only 34 schemes.

- In the five districts selected for detailed scrutiny, 12 executive divisions
implemented 74¢ schemes during the review period. These schemes were intended
to benefit a population of 24,39 lakh, but only 3.98 lakh could be covered due to
partial completion of some of the schemes and the stipulated time for completion -
was over in respect of 45 schemes. Audit scrutiny of 32 schemes out of the above
74 schemes revealed the following,

* Qut of these 32 schemes, nine schemes. were c.ompleted, three were
dropped subsequently due to land not being provided by the PRIs as assured,
-inadequate source, etc., and 20 schemes, including 11 major comprehensive waler
supply schemes extending to more than one village, remained incomplete. -

* The .nihe schemes completed Were also not completed within the
stipulated project period of three years. In fact, six of the nine schemes had delays
ranging from three to 10 years and Water Supply Scheme (WS8) to Paleri was -
' cofnpleled after curtailing . the distribution syslem.. In five schemes?, there was a
cost escalation of T6.12 crore. :

* Delays (five to 60 months) in according Technical Sanction and
consequent delay in tendering were noticed in 14 schemes. Similarly, in nine works
under three schemes, five to 18 months were taken to finalise the tenders.

5. 55 Ipcd with effect from | April 2013

6. On-going st.hcmcs 43, Newly taken-up: 31 :

7. {i) ARWSS 10 Kan]lkuz_hy ity ARWSS to Palert, {iil) ARWSS 10 Pallivasal, {iv) ARWSS 1o
Erattayar and (v) ARWSS 1o AR. Nagar - i
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* In five schemes, the works were delayed (from five to 13 years) due to
delay in obtaining possession of land or non-availabiiity of fand. In five schemes,
the works were initiated without obléining required permission from National
Highway Authority, Railways and Public Works Department of the State and lhe
works were forced 10 stop mid- way.

The above observations indicate that the KWA is very weak in project'
ranagement using established project management tools® like PERT chart, CPM.:
Gantt chart, etc., in prioritizing and scheduling of scherries.

Impact of 11 major schemes (out of 32), which failed to provide drinking
water to the rural population much beyond the specified period of 'complction is
given in succeeding paragraph along with a brizf description of the status of the
schemes and the reasons for non-completion given in Appendix-I1.

Ympact of incomplets schemes (2.4.8.1)

While implementing major schemes, the KWA should have ensured
hindrance free execution of each components of the scheme. for timely completion,
by prdper planning and adequate feasibility study, Audit noticed serious lapses in
ensuring water sources, possession of land, etc, which led to delayed
implementation of the 11 major schemes and subisequent revision of estimated cost
of the project f'ro_m ¥132.80 crore to T201.77 crore. It also denied the benefit of
potable drinking water 1o a large segment of rural population (the schemes weré
estimated to benefit about ten lakh people over a period of two decades). So far,
Z114.63 crore has been incurred on these schemes.

Audit visited the site of the source of Comprehensive Acceferated Rural
Water Supply Scheme (CARWSS) to Vandanmedu and Anakkara villages. The site
‘visit revealed that the flow of the water in the river was very meagre {(May 2013)
and the two pump seis purchased for pumping raw water to the water treatment
plant (WTP) were lying idle in the pump house. The site and building of WTP
- were in an abandoned'state with doors and windows missing. The motor pump sets
?_' installed (four numbers) were removed; all the mechanical and electrical
equipments installed were also removed. As the construction of the weir at the
water source is a remote possibility, the expenditure of %5.19 crore incurred so far
remained unproductive,

8 PERT-Programme Evaluation Review "lcchmque €PM - Critical Path Method, Gantt chan
-named after Henry Gantt who designed this chart
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Schemes oomplete’dbyreducmgcomponems (2.48.2)

E‘;calatlon of cost due to delayed execution led to curtailment of cllstnbutlon
system.in wo schemes examined by audit with a design population of 87250. In
Comprehensive Water Supply Scheme (CWS8) w0 Manimala and adjoining villages
" and Accelerated Rural Water Supply Scheme (ARWSS) to Paleri, the distribution
syslems were curtailed to 15 per cent and 37 per cent respectively, due to cost
escafation and consequent insufficiency of fund after executing other components
of the schemes. Executive Engineers of the respective divisions accepted the Audit
observations and stated that importance was given to major compenents of the
scheme instead of distribution system. Curtailing of distribution system resulted in
denial of potable drinking water to a populatlon of 56545.

-Audit alqo notlced that due to delayed execution and subsequent revision of
estimated cost, some of the components (in most cases the distribution system and
connected components) had to be dropped to limit the exp_endit_ure' within the
original sanctioned amount, These. components were arranged separately after fresh
approval of SLSSC and after according fresh Administrative Sanction (AS). In five
schemes?, the cost escalation due to re-arrangement worked out to TI8.45 crore. '

Coversage for Scheduled Caste (SC)/Schedaled Tribe (ST) habitations (2.4.9) -

Td accelerate the assured availability of potable drinking water on a
sustainable basis in 8C and ST dominant habitations, the State has to. éarmark at
“least 25 per cent of the NRDWP funds for drinking water supply to the SC.
dominated habitations® and a minimum of- 10 per cent for the ST dominated

habitations', In the state, the funds are released to the concerned District Collectors
for implementation of water supply schemes for the SC/ST habitations.

Financial performance (2.4.9.1)°
Based on the release of funds for implementing NRDWP, ¥265.05 crore had

to be released for water supply schemes intended for SC/ST beneficiaries, during .
2008-2013. But the KWA released only T90 crore to the Dlstncl Collectors for the

9 WSSio Kumlly ARWSS to Naripata, ARWSS to Valayam, ARWSS to Kayakodi, ARWSS 10
‘Thevalakkara & Thekkumbhagam
"10  Habitations in which more than 40 per cent of the population belongs 10 5C
11 Habitations in which more than 40 per cent of the population betongs 1o 5T
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purpose. The uullsatlon of funds available with the Dnmct Collectors was poor
(ranging from 40.66 per cent to 68,83 per cent) owing to lack of schemes and other
implementing agencies” executing drinking water supply ‘schemes in SC/ST
habitations. The under-utilisation resulted in retention of heayy unspent balance at
the end of each year, varying from ¥1.18 crore to ¥3.36 crore. Audit noticed that -
_ neither the' KWA nor District Collectors took steps to assess the requirement of
drinking water supply schemes and funds for implementing the schemes to avoid
blockagefunder-utilisation of funds meant for SC/ST habitations. Non-

utilisation/under- utilisation of funds led 10 GOI reducmg its releases in subsequent o

years. Further, improper utilisation ted 1o incurring of extra expenditure by State
Government for which GOI funds could not be obtained. Audit observations on the
above points are detailed in the succeedmg paragraphs.

> The special Treasury Savings Bank account of the District  Collecior,
Kottayam remained non-operative from November 2007 to November 2011 as no
- schemes were taken up during the period. In the event of non-utitisation of funds
" earmarked for implementing NRDWP under SC/ST habitations, the funds should
have been remitted back to NRDWP fund. The accouni was closed in accordance
with the directions of Principal Secretary, Finance Department and the balance in
the account amounting to ¥17.74 lakh was credited to the State Government
Account instead of remitting back to NRDWP fund in violation of the guidelines.

The KWA requires utilisation certificates with staternent of expenditure: and
vouchers in respect of expendllure incurred by the District Collectors for funds
utilised for SC/ST habitations, In the test-checked districts, the Collectors were not
furnishing -ulilisation certificates with statement of expenditure and proper
vouchers, The Principal Accountant General (G&SSAJ Kerala disallowed
19 crore in 2008-09 and 2009-10 while certifying the accounts of NRDWP and
resulted in-incurring of extra expenditure by State Government to' that exlent, for
which GOI funds were not obtained.
Physical performance (2.4.9.2) _

Out of the total 11883 habitations identified, 201 were SC dominated and 108
were - ST dominated. The district-wise number of schemes taken up for
implementation and completcd was as given in Table

12, Local Self—Gm'cmment lnslitutions
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Details of schemes taken up for implementation hndcompleted

Districts ‘No. of

No. of Total ‘No, of No. of[No. of:Percent'
_ongoing | new cancelled | complet ongoing  age of’
_schemes schemes . f fed schemes  comple ..
“as on ||taken up’ _aba.ndone Schemes as on 3!_tionl
April - tduring d March
12008 | 2008- schemes 2013
09 to:
2012-13 .
Kozhikode = 23 | 8 31 . I 10 2. 3226
Tdukki 6 45 sl .1 22 18 4314
Kottayam = 1 7 8 1 7 0 8750
Malappuram® 13 29 42 8 | 19 15 . 4524
Kollam 10 80 90 - 66 24 7333
Tol . 53 | 169 222 20 | 124 78 5586

Sourcc Compficd fmm dat‘a furnished by the KWA

Detatled audit scrutiny revealed that barring Kottayam and Kollam districts,

performance of other districts in taking up schemes in. SC/ST habitations and

executing it in timely manner was poor, The District Collector, Kottayam stated

“that inspite of repeated reminders, no proposals were teceived from 1he

implementing agencres and the Local Self-Governments, possibly because other '

* implementing agencies might have implemented their own drmkmg, water supply

schemes for SC/ST beneficiaries, Audit also observed that though the schemes

_ taken up in SC/ST habitations were comparatively smaller in magnitude there was

inordinate delay in execution of the schemes, as detailed below,

Qut of 222 schemes ongoing and newly taken up for SC/ST habitations, in

'ﬂve selected dlstncts audit examined 52 schemes and deficiencies were noticed in

42 schemes. They are summarised as follows;
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-+ Ten mini water supply schemes™, which were 10 be comp!cled within two
to eight months. took 16 to 44 months for completion,

* Two schemes were not taken up for 1mplemenlal:0n even though AS was
issued i in March 2005 fJanuary 2010.

* Fifteen schemes were dropped/propesed to be dropped after issue of AS
due to reasons such as non- -availability of required- land, non- feasibility,
insufficient yieid of source, elc.

* » Fifteen schemes due for completion within two to 12 months after issue of
AS, remained incomplete with delays'* ranging between 16 months and 11 years,

Department of Drinking Water Supply, GOI observed (February 2012) that
the progress of works was not satisfactory and major part of the funds released had
not been utiliscd by the State Governinent. The KWA promised to have a better
- coverage of SC/ST habitations in 2012-13. But the performance did not improve.
As there is more than one agency irﬁp_lémenting drinking water supply schemes in
SC/ST habitations, to avoid blocking of funds with District Collectors, convergence
of schemes of various implementin g agencies should be'ensured by the KWA. .

Covmge for water quality affected habltatxons (2.4.10)

The World Health Orgdmsatlon attributed 88 per centis instances of diarrhoca
to unsafe water supply and inadequate sanitation practices in the world. Since well
water is the ITIdJOl' source of drinking water in Kerala, bucterial and chemical
contamination in drmkmg water are high. According to the Ministry of Drinking
Water and Sanitation, GOl, Kerala has the highest chemical and bacterial -
contaminated drmkmg water in the country. Test results of KWA revealed thut
‘nearly 34 per cent of the total tested sources in Kerala have been contaminated
with presence ol iron, fluoride, salinily, nitrates, arsenic and bacteria. The details of
water quality alfected habitations at the beginning of each year were as glven
‘below;

13, These minor schemes were required to be completed within a span of 2 to 12 months of issue of AS
14. Vengakatathi SC colony i in Kakkur Panchayath in Kozhikede district for more thag 1) ycars. another
six schemes for mone than six years and remaining eight schemes for more than 16 months as uf March 2013

* 15, Data taken from Liconomic Review, 2012 -
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Details of affected Habitations (cut of 11883 habitations)

Year Fluoride |  Iron :: Salinity _. Nitrate Total Pcrcentage—_
' ' | ' | of affected

1 April 172 1201 335 g1 | 79 | 16
2009 - : _' S
TApril | 109 | 662 194 53 | 1018 9
2010 [ - | - 2

-t April 2011] . 106 623 191 - 46 | 969 g
lApil .| 106 | 58 186 - 57 | o934 8
2012 o S B -
VApril | 106 | 564 167 56 | 893 | g -
2013 : o

Source: Webmte of Department of Dnnkmg Water & Sanitation, GOI

The above table shows that the percentage of the affected habitations in
Kerala came down from 16 to eight per cent durmg the review pcnod

Audit scrutiny revealed that out of ¥162.77 crore available during 2008-2013,

: '_tor utilisation under water quality program, the KWA could spend only
T42.19 crore (26 per ccnt) Though the SLSSC sanctioned seven schemes costmg
%38.20 crore. during 2008-09 to 2012-13, none of them were taken up for
implementation durmg the period. This shows there was inadequate effort on the -

_part of the KWA. in providing safe drmkmg waler to rural popu]atlon even when

: suff1c1em funds were available.

In the SLSSC mec(mg (June 2010) the Prmc1pal Secretary. Water Resources
Department, suggested (o cover ail 1018 quallty affected habitations within two
years so that the number of quahty affected habitations was brought to nil. But, at
the end of three years (31 March 2013), 893 habitations still remained to be
covered. The KWA stated that directions were issued (October 2013) to all Chief
Engineers to give top priority and to prepare p!’O_]cCIS o cover all the quality
affected habitations in a phased manner, :

239/2G20,
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Though a considerable section of populatien was affected by water quality
problem, achievement in respect of schemes for coverage of quality alfected
habitations was poor during the period covered under audit,

Sustainability of water sources (2.4.1) _

Guidelines' of NRDWP, 2000 regarding suvstainability of water sources
- stipulate a number of steps, which would' facilitate the sustainability of ground
water in a more scientific manner. A two- pronged strategy was 10 be adopled to
regulate indiscriminate withdrawals and tc adopt appropriate measures for
augmenting its recharge through spreading techniques in alluvial areas, checkv
dams and percolation. tanks, nalla bunding.'conlour bunding, contour trench, "
surface-channels, etc, Besides, direct injecticn methods utilising the abandoned
structures available in large numbers in the hard rock region were prescribed.
According to the guidelines 20 per cent of the NRDWP funds need to be utilised
for source sustainability activities. Audit pbserved that against the released fund of
¥89.92 crore, only ¥24.16 crore (27 per cent) was utilised durmg Ihe period
covered under audit. Audit further noticed that;

* Though 20 schemes were sanctioned by the SLSSC during the perlod :
200&20[3 only four schemes were taken up and completed in the State.

* No schemes were taken up for infiltration rings, recharge pits, percolanon
tanks, injection wells, etc., during the five year period,

* In the. lesl-checkecl districts, no a{.heme% for sustamablhty of sources
© were taken up during the penod 20082013,

The KWA stated that the works related 10 ground water recharge were being
carried out by Ground Water Department. :

As the physical and financial performance was poor, the DDWS observed
. that the KWA Engineers, in general, did not have adequate capacity to understand
and design sustainability structures. Further the Hydro-Geo-Morphological (HGM)
maps already available with the State Ground Water Department were not being
used. DDWS also recommended (October 2011} immediate two day training
programme for about 30 Engineers on usage of HGM maps. However, the KWA
did not fumlsh the details of trammg, if impart =d
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_ In the light of above remarks of DDWS, the KWA transferred ¥ 5.00 crorc
{out of the total provision of T8.0% crore in 2012-13) to Kerala Rural Water and’
Sanitation Agency™ (KRWSA) for carrying out source sustainability activities. The
KWA stated that based on objection from GOI, KRWSA was requested to refund -
the- unspent balance for works for which AS were not issued and to submit
Utilisation Certificates for works carried out. 'Audit observed that the details of
schemes implemented and expenditure incurred by KRWSA were not available
with the KWA. As sanctioned schemes were not taken up for source sustainability,
water security in the various sources could not be ensured. - '

Water Quality Monitoring and Surveillance (2.4.12)

The National Water Qualily Monttoring & Surveillance Programme:-
(WQM&SP) launched in February 2005 was merged with NRDWP and modified
to be implemented with effect frem 1 Apnl 2009 with institutionalisation of
. community participation in the programme

Setting up of labmm-les 2 4.12.1)

Water quality surveiflance requires swong and effective organisational
framework for assessing the safety -and accessibilily of water supplied to the
people. Laboratories are to be set up at three levels-a nodal unit at the top level,
intermediary level units like district laboratories and grassroot level units. The
Manual (Implementation Manual on WQM&SP) stipulates that the surveillance
agency may be separate from the witer supply agency; allemati\«‘ely there’ méy be
two separate wings of the rural waler supply department. There are 14 district
labon_'atories in the state. State Referral Institute (SRI} established at Emakulum
(February 2009) acts as the nodal unit in the state. Audit observed that:

« Mandatory accreditation from ‘National Accreditation Board for testing -
and calibration Laboratories’ (NABL)/appropriate agency of GOI réquired for
SRI, has not been obtained till date (July .2013), as no steps in thrs regard were
initiated by the KWA,

* Though SRl was formed with statewide jurisdiction, it had the
administrative control of only two! ‘district” laboratories and all ~ other
districts Iaboratories were under the administrative conirol of three quality control -

15, Agency entrusted ‘with implementation of vain Water ha.l‘vestmg programme

7. Ernakulam and Idukki
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divisions®™ of the KWA. Hence, lhe performance of only two district laboratories
- was monitored and reported to this institute, This systern not only defeated the
uniformity in functioning of the laboratorics but also violated  the Manual
provisions. Besides, certain kind of surveillance and tests like analysis of heavy
metal, toxic elements, pesticides, etc., were available only in SRI and hence the
‘programme  suffered as comprehcmwe assessment of water qualily was not
available at the district laboratories.

* "Under NRDWP, the Stale has to establish water testing laboratories at
sub-divisional level to cai‘ry_ out the enormous task of water quality monitoring by
checking one sample per 200 people. Out of the 16 sub-divisional faboratories
formed in the State, 15 of them were attached 1o district laboratories usin g the same
B premises and manpower and no separate infrasiructure and technical facilities were
created.

*  With the ea{isting 30 laboratories at district and sub-divisional level, at the
rate of 3000 samples per laboratory, only 30 per cent of 297121 representative
sources {Idecember 2013) could be covered annually. Executive Engineer, Quality
control Division, Kozhikode stated that the present facility was not sufficient and
setting up of 11 additional sub-divisional laboratories under the Divisions was
proposed '

Water quality testing (2.4.12.2)

As per the norms stipulaied in the PFramework for Implementation of
NRDWP Guidelines, all d.rmkmg water sources should be tested at least twice in a
‘year for bacteriological comamination and once in a year for chemical
contamination. District laboratories have to test at least 30 per cent of water
sdmples tested at Grama Panchayath (GP) level and alt cases where possibilities of
contamination were reported by the community. Ten per cent of all samples
including: all positively tested samples tested by district laboratorics are to be -
confirmed at state level. In this regard, audit observed as under.

* Otie time testmg of all the sources ia the. state was not compieled even
during the five year period. Out of 297121 scurces, 115716 (39 per cent) sources
could be fested so far (December 2013) Of these 27052 sources were found
cherically contaminated and 36135 sources bacteriologically conmaminated.

I8, Ernakulﬁm, Kozhikode and Thiruyanamhapuram
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The district laboratories did not check any sample at GP level by using Field
Test Kits (FTKs) against at least 30 per cent to be done by them for confirmation
and 0o samplea. were referred 10 SR by district laboratories. Thus, ¢ross checking
of water quality was not done at any level. "

Water Safety Plan and Sanitary Survey (2.4.12.3)

Water safety pian prescribed by the Framework for Implementation of
NRDWP guidelines links identification of water quality problem ‘with a water
safety solution. It includes both water quality testing and also sanitary inspection to
delermine appropriate control. meésu_res. For the successful implementation of
'WQMA&SP, data generated through monitoring shall be linked with mitigatory/
' preventive measures and rechecking of the quality after 1aking preventive action,
Surveillance réquires a continuous and systematic prograrﬁme of sanitary
inspection and water quality tesfing'. Sanilar)f survey should be carried out once in
a year for all the drinking water sources in the state. Sanitary inspections are
intended to provide a range of information and locate potential problems.

Under Nirmal Bharath Abhiyan, the State had achieved 100 per cent against
the target of providing individual household latrines (IHHL) under BPL/APL
households, schools and anganwadis. Inspite of this good performince, presence of
E-Coli and Coli form bacteria ‘was found in most of the water sources tested for
 biologica! contamination, due to- high density of septic - tanks/latrine - pits and
drinking water sources. Out of the 28985 sources tested in 2012-13, E-Coli and
Coli forin contamination was found in 5145 and 19156 sources respectively. )

Sa.niiary' survey as envisaged in the Guidelines for National Rural Drinking
Wafer Quality Monitoring & Surveillance Prugramme, 2006 was not conducted so
far and this adversely affected the preparation of the Water Safety Plan.and
" exposed the population to biological contamination.

Field Test Kits (2.4.12.4)

In the State, Cornmunication and Capacity Development Unit (CCDU) under
the Water Resources Department conducls water quality monitoring using Field
Test Kits {FTKS) The main objective of the FTKs was to obtain a preliminary
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_ report on quality of water with basic chemical and bacteriological parameters. The
guidelines envisaged financial sustainability through full cost recovery of operation
- and mamtenancc of FTKs by community contribution at Rupee one per family per
month. The amoum so collected was to be deposited in the account of the Village
Water and Sanitation Committee (VWSC). Audit observed that VWSCs were not
constituted in any of the GPs in the State defeating the objective of community
participation. The target and achievement of water quality momtormg by usmg
FTKs for the period 2010-2013 was as gwen below:

Tdrgel and achlevcment of waler quahly monitoring

.Year _ Ta;‘gel Achlcvcment' Shorlfa]!().’Lxcms (+)
2010-11 400000 moss | omssear

) 0042 149275 15122'1'ﬁ_'_f—'_w-_ﬂ—(;;@éfmmm
20213 use . saoss | (117064

Source: Informtion furnished by the CCDU
In response to audit observation on shortfall in achievement, the Director,

CCDU staled that the shortfall was due to dday in approving the action plan and

conqequent delay in procuring the FTKs and conducting Lrammg programmes..

During 2008-2013, CCDU procured 5200 number FTKs for testing 520000
water samples ai the rate of 100 samples per FTK and 50100 number of H L
strips for analyzing bacteriological contamination at one sa.mple per strip. As the.
bacteriological contamination testing was required twice in a year, procurement of
'only 50100 H,S strips (only 10 per cent of the possible FTKs test) was inadequate.

The KWA stated that proposal for providing mfrastruuure to eub dms:onal'
']dboralones had been included in the Annual Action Plan and the implementation
was under progress, Action. was also taken 1o improve the infrastructure facilities

of the Quatity Control Iaboratones in arder to achle ve the enwbaged targets.

19. Hydrogen Sulphidc
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According to the guidelines, GOI has to assess the quality of implementation
_ of the program (WQM&SP). by sending review missions.  Also, State/district level
officers should conduct regutar field inspections, and quarterly review of the
prdgres_s at block level should be carried out. State Water Sanitation Mission
should conduct review of the programme in the district once in six months. Audit
scrutiny revealed that no programme assessment/inspection/review at any level was
conducted in the State during 2008-2013. Director, CCDU stated that CCDU as
part of its regular activities, monitors the implementation of the programme in the )
State, and since it is an internal activity, no reports have been prepared and. filed,
This staiemenl is not acceptable as NRDWP guide_lir_les_:stipu'lated specific review
_process at various levels. - '

Operation and Maintenance (2.4 13)

NRDWP Guidelines (2010) specify that State Govemment or its agencies
may shoulder the resp0n51b1!11y of bulk metered transfer of water, its treatment and
distribution up to the village, whereas inside the village, it is the PRI .or its
subcommittee to take over the responmsibility for in-village drinking water
management and distribution. The existing waﬁt:r supply systems had to be
transferred 1o communities and PRIs for management, operation and maintenance.
The KWA prepared a list of 1050 single Grama Panchayath schemes in November
1998 for handing over to the respective PRIs consequent on decentralised planning
émd. has transferred 229 schemes till date (June 2013), The status of single
Panchayath schemes was revised during 2010-11 and 1076 schemcs were identified

- for transfer to PRIs. Audit observed that, du'ring the five year périod._out of the .

total funds of ¥93.16 crore available for operation and maintenance, the KWA
transferred (2012-13) only ¥3.02 crore to 25 Grama Panchayaths for 45 schemes.

In the exit meeting, the department stated that the local bodies were not -
willing to take over the completed schemes for operation and mdmlenance as they
lacked technical and financial capability to run the schemes.

Monitoring and Evaluation (2.4.14)

_ (i) Functioning of State Level Scheme Sal_'lctioning Committr_.e {S5LS5C) As
stipulated in the guidelines, SLSSC was constituted for sanctioning new schemes
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and for reviewing the progress, completion and commissioning of the schemes
approved earlier: Though the _committee convened one meeting in each year
{against the stipulation of two meetings) to discuss AAP, review of [ong pending
schemes was not carried out in the meeting. The KWA stated that monitoring and
‘evaluation of the schemes were also being carried out during the meeting where
financial details of the ongoing schemes were discussed. However, the minutes of
the meeting do nol support the argument.of the KWA and effcctive sleps proposed
to be taken to complete the delayed schemes were not evident from the minutes.

(i) Monitoring and evaluation study by Central and State According to the
guidelines, GOI and State Government should take up an independent monitoring
and evaluation study on implementation of the programme, through reputed
organisations/institutions, {rom time to time and the reports of these studies should
be made available to the department for immediate corrective action. Such an
" evatuation study has not been ccmducled by the Central and the State,

(iiiy State Waler and Sanitation. Mission' As a slep towards achieving co-
ordination and convergence among State Departments dealing with water supply,
sanitation, education, health, etc., 2 State Water and Sanitation Mission (SWSM)
was to be set up at the State level to provide: policy guidelines, co-ordination with
various State Government Departmems and other partners. SWSM is also
responsible for monitoring and evaluation of physmai and. financial performance
besides management of the water supply and sanitation schemes. Audit observed
the following:

* Though a State Water and Sanitation Mission was formed by the State
Government in January 2004, activities as envisaged in the guidelines were not
puformed by the Mission. Project formulation, co-ordination with other
implementing agencies, monitoring and evalualmn etc., were carried out by the
KWA * :

¢+ State Waler and 'S';milalion Committee, Lhe apcx' body of the Mission
constituted in 2004, was reconstituted in 2007, 2009 and 2010. Though
;the Commilice met only twice during 20082013, evaluation of long
‘pending schemes, steps for improving the lmplemenldllon process, eic.,
were not discussed in the meetings.

The KWA stated that most of the members of SWSM Committee were
present in-the SLSSC. However, the fact remains that envisaged rote of SWSM
was not carried oul by SLSSC,
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Conclusion (2.4.15)

To provide every rural person with water for drinking, cookmg and other
domestic busic needs, a national water supply and sanitation programme was
introduced in the country. Though, a five year roiling plan with sub-goals and
priorities for each year was randatory, only AAP with yearly targets was prepared.
In schemes involving several compenents, failure to plan and synchronize resulied
in delayed commissioning of the schemes. Audit analysis of the impact of the
programme revealed that despite the Guidelines 2000 specifying norms of 40 Ipcd
of potable drinking water, by the end of 2012-13, only 76 lakh beneficiaries could
be provided with said quantity of potable drinking water, which worked to only 30
per cent of the total rural population of 2.55 crore. The challenges before the
Government become ali the more acute when faced with the heightened norms of
' pmvidihg piped water with quality to each household and higher norms of 55 Iped.

Delayed execution of 11 major schemes resulted in cost escalation and denial
of potable drinking water facility to 10 lakh rural populati_oﬁ. Poor progress was
‘noticed in respect of schemes implemented for coverage of quality affected
habitations and for sustaipability of waters sources. Out of the 16 sub- diviéional_ :
laboratories formed in- the State, 15 of themi were functioning without separatc
infrastructure and technical facilities. Though a State Water and Sanitation Mission
was formed, activities as envisaged in the guidelines were not petformed. Effective
‘monitoring and evaluation by State Level Scheme Sanctioning Committee or
evaluation study by Central/State. Government was _absent durmg the period
covered under audit. '

Recoinmehdaﬁons
+ The KWA. should prepare a comprehensive rollmg plan for according

_ pnonly for complenon of schemes already taken up.

e In view of the criticality of the water qualnty problems, the KWA should
au:urd priority to cover all qua]ny affected habltauons in prowdmg safe drinking
water to rural population. '

» Government should urgently tormulatc and execute whemes for
bustamablllty of water sources to ensure water security in the State,

239/2020.
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* The State Water Supply and Sanitation Mission should function to ensure
greater co-ordination and convergence among various departments, besides
carrying out other actjvities as envisaged in the scheme guidelines. '

{Audit paragraph 2.4.7 10 2.4.16 contained in the Report of Comptrolier and
Auditor General of India for the year ended 31% March 2013 (Gereral & Social
Sector)) : :

14, The Commitiee expressed its strong dissatis{action over the irresponsible
attitude of the Water Resources Department ir submitting the action 1zken repor
within stipulated timme. The Committee pointed out that the same paragraph had
been taken into consideration on 29-11-2017 though the action taken teports had
not been submitted by the department at that time and it was decided to postpone
the discussion and directed the department to submit the report within one month.
As the department could not provide a saﬁsfactory reason for the delay in
submitting RMT, the Committee expressed its displeasure over the careless attitude
of the Department even after a period of six months from its previous meeting in
which the Secretary herself assured of furhishing the RMT within one month. The
Committee viewed the attitude of the Department as an insult to the Committee.
The .Secretary Water Resources Department expressed her apology for not
furnishing the RMT within time and assured the Committee that utmost care would
be taken on this in future. '

15. Again the Committee expressed its dissatisfaction over the lackadaisical
attitude of the Water Resources Department m not furnishing the Remedia!
- Measures Taken Statements regarding the audit paragraphs 2.4.7 to 2.4.16 cven at
the time of Committee meeting. The Committee opined that the department should
be more vigilant in submitting the statements before the Committee so us to avoid
such lapses in future, ' :

‘Conclusion/Recommendation
_ t6. The Committee expresses its strong dissatisfaction over the lackadaisical
atitude of the Water Resources Department in not furnishing the Remedial
Measures Taken Statements regarding the audil paragraphs 2.4.7 (0 2.4.16 even at
the time of Committee meeting and directs that the department should be maore

vigilant in submitting the statements before the Committee se as to avoid such
fapses in future,
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Faﬂureto:mplement]alamm ngrammeforproudmgsafedrmhngwnm
facility to rural school children (310) '

Despite availability of funds, Jalamani programme, specificaily intended for
improving the supply of quality of potable water to the students of rural schools,
oouldnntbelmplementedevmaﬂa fouryearsduetolackofco—mdmaﬂmamong
various agencies,

Jalamani programme, a 100 per cent Centrally Sponsored Scheme (CSS) was
launched (2008) by Government of India (GOI) with the obJectlve of pr0v1dmg
potable and adequate quantity of drinking water to students in rural schools by
installing a standalone water purification system. GOI sanctioned (January 2009)
%2.56 crore for installation of ‘water purification system -in 1282 schools in the
State and the entire amount was released o the State Government/Kerala Water
Authority (KWA) in March 2009. '

“On "receip_t of the funds, in a meeting convened (March 2009} for
impiementation of. the project by Additional Chief Secretary with the Secretary
General Education Department, Managing Director- KWA, State Project Director
_ Sarva Siksha Abhivan (8SA) and the Diréctqr of Public Instruction, it was decided
that the General Education Department (GED) would identify 1282 rural schools
on or before 15 April 2009 and report to KWA, the nodal agency for
implementation of the project. The GED did not furnish the required details despite '
repeated efforts made by KWA.

_ Meanwh:le, a State Level Ir'lplementatlon Committee (SLIC) under the
chairmanship of Additionai Chief Secretary, Water Resources 1o review/monitor
the pace of implementation and a Technical Committee under the Chairmanship of
Secretary, Water Resources to finalise’ appropriate system and to invite tenders
were constituted (June 2009} in accordance with the scheme guidelines. As the list
of schools with the required details was not furnished by GED, KWA identified
502 schools for the implementation of the scheme in the first phase and the list was
approved (March 2010} by the Technical committee,

‘Tenders were invited (August 2010) and supply orders (January 20!1) were
issued to two firms viz. M/s. Mcmbrane Filters (India) Pvt. Ltd and M/s. Amara
 Agua Systems for the mstallallon of water purifiers in 396 and 106 schools
respectivety. But, the second firm did not respond to the work order,
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M/s, Membrane Flltem completed (April 20!2) installation work in 388
schools, Agamsl a release of T1.44 crore, the KWA incurred an expenditure of
20.27 crore and 2 balance of ¥1.17 crore is lying with KWA. In addition to the
ubove, an unspent balance of ¥1.12 crore hes with the State,

For the second phase KWA remmded (Tanuary 2011) the agency
lmplementmg the SSA to fumish the list of the remaining schools. However, they
provided the list only in December 2011 Tenders were invited for installing the
purification system in 886 rural schools (March 2012). The tender was cancelied
(February 2013) as only one firm participated in the tender and their.systems were
" not having the stipulated effi'cien-cy After delibemtions, the High !éw,l Technical

“committee of the KWA short listed (July 2013) three firms for the second phase
~and bystemh were installed by M/s Eureka Forbes in 148 qchoola (January 20t4),

Audu noticed that the SLIC failed to cc-ordinate the various tmp]ementmg E
agencies such as GED, SSA and KWA and monitor the pace of impiementation of
the scheme. There were delay on the part of GED to provide the list of needy
schools and KWA to identify the best water purification system in the markel.
Thus, the laxity on the part of SLIC, GED ard KWA resulted in undue delay in
:mpiememauon of a 100 per-cent CSS for more than four years, besides dcprwmg
the benefit of potable drmkmg water facility to the students in rural areus, dLSpllC
the availability of sufficient funds.

-Government stated (August 2013) that earnest effort. were bemg tzkeén to
. utilise the funds allotted by GOI for implementation of Jalamani programme and it
~ would be _completed within six months and thereby students in rural schools would
have access Lo safe drinking water. i

The fact remains lhat the systems were mslallcd only in 5362 out of the 1282
“rural schools envisaged.

_ [Audit paragraph 3. 10 contained in the Report of Compiroller and Auditor
‘General of India for the year ended 3= March 2013 {General & Social Sector)] '

Notes furn:shed by the Govemmernt on the above audit paragmphs are
- included as Appendlx -IL

240 38&148 = 536
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'17. The Committee enquired  about the present status of ‘Jalamani
" Programme’ intended for improving the supply of quality of ‘potable water to the
students of rural schools. The witness Technical Member Kerala Water Aothority
replied that Goveﬁlme_n_t of India had sanctioned T2.56 crore for installation
of water puriﬁcation' system in 1282 schools but it had been installed only in
886 schools. He deposed that many schools were not ready for implementing
‘Jalamant Programme because the schools alone were responsible for the eleclm:lty
bill and they had to find out the place for the instatlation of water filter.

18 The Commiitee asked why lhe Water Authority dldnt take initiatives to
prepare an agreement with the benefi ciaties. The witness explained that the list of
schools for implementing the Jalarnani Programme was prepared and provided by :
. the DPL. But the Water Authority had not signed any agreement with the DPL

19. The Commnr_ee suggested that for proper implementation and monitoring
of dny project it was better to rnake an agreement bctween the department and the
Local Se!f Government. '

20. To a query of the Committee the witness mformed that about 57% of
‘water purifier had been installed at schools which were functioning and spent -
$98-lakh out of ¥2.56 crore and the balance amount was parked at department’s
account. The Accountant General asked about the refund of balance amount and -
 the witness replied that GOI had demanded retuin of the balance amount. The
Commiltee enquired about the AMC period of installed water purifier and then the
witness informed that it was 5 years. The Committee opined-that the 'Water
Authority should have conducted proper meetings before the installation of purifier
1o prepare proper plans and to discuss various aspects like quality, guaranty period,
AMC, etc. A monitoring mechanism involving the local bodies and PTA should be
framed and necessary agreements had to be executed. ' -

- 21. The Committée opined that due to the lack of proper planning this
_project could riot be implemented in ali schools. ‘The Commitice advi‘;ed the
Department not to stop the ‘Jalamam Project’ and suggested that the scheme should
be implemented with the collaboration of local bodies. The Committee insisted the
department to make necessary interactions with GOI to avoid lapse of grants for
like schemes. '
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Conclusion/Recommendation -

22. The Committee opines that before the installation of water purifier in
schools and similar schemes the Water Authority shoutd conduct proper meetings
to prepare plans and 1o discuss various aspects like quality of the system, guaranty -
period, AMC, etc. A monitoring mechanism involving the local bodies and PTA
should also be framed and necessary agreements should be executed in this regard.
The Committee opines that due to lack of proper planning ihe project, Jalamani
Programme could not be implemented in all schools. The Committee urges the
Department not (o stop the project but to extend the scheme to all schools by
involving local bodies.

23. The Committee suggests that for -proper implementation and monitoring
of -any pi"ojcct it is better to make an agreement between the depariment and the
" Local Self Government. Also the Committee insisits the department to make
neécssary interactions with GOI to avoid lapse of grants for schemes like 'Jalamani
Programme’', ' ' _
Inordinate delay in implementation of 2 Water Supply Scheme (3.11)

Formulation of a water supply scheme by Kerala Water Authority without
consulting Panchayath suthorities resulted in an unfruitful expenditure of
T37.83 crord. :

Governmen! accorded sanction (September 2007) for Water Supply Scheme
to Payyannur Municipality under the Urban Infrastructure Development Scheme
for Small and Medium Towns (UIDSSMT) at an estimated cost of 740,19 crore.

~ The amount was (o be shared by the Government of India, State Government and
- Payyannur Municipality in the ratio 80:10:10. The scheme was intended to benefit
a population of 95009 in Payyannur Municipality and was scheduled to be
completed by Dccember 2010. While water for the scheme was 1o be drawn from
the upstream of Kuppam river at Mangara ih_Chappara_ppadavu Panchayath, the
beneficiaries were the people of Payyannur Municipality.

Tenders were invited by dividing the scheme into six? packages. All the
packages, except package IV, were started in March 2009. The package. IV
was not commenced as the tenders were cancelled due to quoting of higher rates. The

21. Package I: Intake well cum pump house and pumping main; Package II: 14 MLD water treatment
plant and GL sump; Package LIl Gravity Main: Package 1V: Construction of Weirs: Package V:
Distribution network; Package VI: Supply and erection of generator, transformers and -pump set and
road restoration works :
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work of package 1 (Intake weli-cum Pump house) and package Il (Treatment plant)
which commenced in March 2009 were forced fo stop in June/November 2009
‘after incurring an expenditure of 76.48 crore due to public protest against the |
construction of an open well at the source fearing drying up of river water and
salinity intrusion. The works on packages III and V, however, were continued and
an expenditure of T31.35 crore was incurred (December 2013).

A series of discussions with the local people at various levels were held and a
consensus was reached in July 2012 to change the source to Kadumkayam, about
two kilometers downstream. It was also decided to construct a regulator-curm-
_bridge at Kattampally' Kadavu to prevent salinity intrusion.  However, it was not
materialised. It was also noticed that' the Secretary of the Panchayath wamed
(October 2013} the Executive Engineer, Kannur Division, KWA against resuming
construction in that area. The entire work remained standstill alter incurring an
expenditure of ¥ 37.83 crore. ' '

Audit noticed that Kerala Water Authority (KWA) had not done any
consultation with the Panchb.yath authorities where the source of water is situated.
As the source of waler and the beneficiaries of the scheme were under two
different Local Self Government Institutions, the lack of consultation between
KWA and the Panchayath resulted in difficulties in implementing the scheme.

Government stated (August 2013) that the progress. of the work was affected
due to protest from-the local people which was totally unexpected. It was also
stated that the practice of getting prior permission from the Panchayath concerned,
where intake structure was located in rivers, flowing through.different Panchayaths
would be a major hurdie in planning water supply projects. Government added that
the Administrative Sanction was accorded by the Local Self—Govemme_n&
Department and hence no separate discussion was conducted with the PanchaYath_
while preparing the Detaited Engineering Report.

'However, the fact remains that, due 10 lack of consultation prior to. firming up
the source which is the most critical part of the scheme, the expenditure of .
¥37.83 crore incurred remains unproductive. The possibility of deriving intended
benefit out of the project in the near future appears to be remole in view of. the
Pdnchayath s stff resistance.

- [Audit paragraph 3. 11 contained in the Report of Comptroiler and Audnor
Genera] of India for the year e_nde_,d 31* March 2013 (General & Social Sector)]
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Notes fumlshed by. the Govemmem on the above audit paragraphs are
included as Appendix-I1. .

24, While conbldenng the audit obscrvauon ahout the unfruitfu! expcndnure
of ¥37.83 crore for the formulation of a Waler suppiy scheme, the wilness -
Technical  Member, Keralza Water Authority informed that Government had
accorded sanction for water supply scheme to Payyannur Municipality under the
Urban Infrastruciure  Development ' Scheme for Small and Medium Towns
(UIDSSMT) and the amount was shared by the Central Governmcm', State
Government and Payyannur Municipality and the detailed report of UIDSSMT was
. submitted to the KSTP through the beneficiary Payyannur MunlClpallty He added -
that the tenders were invited by dividing the scheme into five packages as intake.
well, pumping main, plant, etc. and the agreement was signed within one month.
The proposed source for the pl‘.‘DjeCt was Appachikayam at Chappardpaddvu in

_ Kuppam river that was 26 km away from the beneficiary Mumc1pa]1ty But W‘hen

the work for the intake well was started the local people of source Panchayat
obstructed drawing of water from the river. After Minister level discussions it was
decided to construct a Regulator-Cum-Bridge in the source and now a project was
submitted 1o KIIFB for construction of RCB. However the water supply scheme at
Payyannur was purtially commissioned in 2016 using water from JICA scheme
and currently many connections were given from the scheme. The Committee
directed that the department should take urgent steps to complete the project at the
earliest so as to reach the full benefit of the scheme to the peoplc of Payyannur
Mumc:pahty

ConclusionfReconﬁnendaﬁon
25. The Committee directs thdl the depmment should take urgent steps to

_ complctc the water supply scheme al Payyannur at the earliest so as o reach the
full benefit of the scheme 1o the peoplé of Payyannur Municipality.

V. D. SATHEESAN,
Thiruvananthapuram, ' Chairman, _
34 February, 2020. : ' Committee on Public Accounts.
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APPENDIX - [

SUMMARY OF MAIN CON CLUSIONS[RECOMMENDATIONS

Para :
No. :

9

10

13

239/2020.

Deparlmcnt
Concemed

-

Water Resources Tht' Committge opines that absence of Iong tem] ;

Department

Water Resources
Department

Water Resources

Department

Water Resources

 Department

Concluuons! _
Re: ommendatlonq

planning and vision led to several schemes under

:NRDWP projects that started years back remain.
‘incomplete. Many projects are found 0 be
' dropped at various stages of their impleméntation
‘and some. are not even started owing to many
-reasons. The Committee directs the department to
. furnish a detailed report on the status of NRDWP -
“schemes in the state: '

:Th Commlttce concerns the issues related 1o,
“shattering of pipes. It is observed that at the time :

- of maintenance and widening of roads PWD
s ignores the problems of Water Authority. Nearly |

: fifty percent of the project cost has to be provided '
- §'to PWD towards mdd deformal:on :

fT'hc Committee suggests that posmblhty of uqmg?
. modern technology should be explored for layinyg
‘waler distribution pipes through roadside canals
" or Government properties ralher than laying them

. through roads. -

.The Commltwe Oplneb that as per the guldelmes
.GOI release for the. programme fund under
NRDWP shall be matched by the State
" :Government release, but GOK released morc
‘funds than GOl ‘share for operation and

maintenance. The Committee points out that the *

. KWA did not produce any documentary evidence :
.in support of its statement that GOI had accepted .
-the reason in principle. The Commitiee directs
“the department to {urnish a report on the status of
- matching grant of NRDWP schemes through the'

. years.



34

Water Resources
Department

The Commm,ec expree':cs its alrong dmsamtdctlon '

over the lackadaisical attitude of the Water
Resources Department in not furnishing the -
Remedial Measures Taken Statements regarding
the audit paragraphs 2.4.7 to 2.4.16 even at the
time of Committee meeting and direcis that the
department should be more vigilant in submmmg

the siatements before the Committee so as to

avoid such lapses in fulure

Water Resources
Department. -

The Committee opines that before lhe mbtal]auon
of water purifier in schools and similar schemes -
the Waler Authority should conduct proper
meetings to prepare plans and to discuss various
aspects like quality of the system, guaranty -
period, AMC, etc. A  monitoring mechanism .
involving the local bodies and PTA should also be

framed - and necessary agreements should be

executed in this regard. The Commitiee opines

‘| that due to lack of prdper planning the project, :

Jalamani Programme could not be impiemented in
all schools, The Committee urges the Department
not to stop the preject but (o extend the scheme to
all schools by involving local bodies.

23

25

-Water Resources

- Department

Water Resources
Department

The Committee suggests = that for proper .

| implementation and monitoring of any project it is

better 0 make an agreement between the
department and the Local Self Government. Also
the Committee insisits the department to .make
necessary interactions with GOI to avoid lapse of

grants for schemes like 'Jalamani Programme'.

The Committee directs that the department should -

take urgent sieps 1o complete the water supply
scheme at Payyannur at the eartiest so as to reach
the full benefit of the scheme to the people of

Payyannur Municipality.
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.Notes Furnished by Govemment

GOVERNMENT OF KERALA
Water Resources (WS-B) Department

Action Taken Statemem an- para 24, 1 to 2 4.6 cuntamed in the Repon of CEAG (General & Social Sectur) fur the year ended March 2013

Para No.

Recommendations uf the Comumittee

© Action Taken

24,1 to
) 244

Introduction, Audit objectives, . Audit
Critéria, Scrop and Audit Methodology.

KWA is unplementmg the N'RDWP Schemés as per the guidelines of Gol.

24.5

years

Absence of long term planmng and

wision- lead ro. se\reral schemes "started

‘back  remaining mcomplete
Adeguate schemes were not planned and
implemented for sustainability of sources

and water quality.

NRDWP is a major programme of Goverment of India- under 'Iwhin;h rural water supply
coverage is achieved ip each state, The schemes in the NRDWP are selected in the State Level
Schere Sm&mnMg Committee (SLSSC). The émjécc sanction.ed under NRKDWP  for each
year is based on the allocation of the relevant years. Eventhough there was slow in the progress
of schemes under N'RDWP special emphasis is. now given for_the compietion of the ongoing
schemes by prepanng road map for the completion and proper monitoring of the progress of the

‘tschemes. The Schemes under NRDWP are expected to be comple(ed within three years sub]ect

10 availability of funds, availability of adequate land and support from the public.

2.4.6.

Audir assessed the Slate's share due 10
KWA fund and observed that the KWA
neither maintained any records in respect
of State share due . nor claimed
proportionate State share with-reference
1o the funds release orders of GOL
Frirther, acbﬁrﬁing to the. guidelines, the

State

As per the gmdelmes of NRDWP, the basis of Central and State share for coverage is 50:30.

Le GoK shall invest at least an amount equal to Gol share as State Share for the coverage af _

rural hahlr.amus In this regard, it may | be noted that for the coverage of rurat pcpu}azmn the
State-invests much more fund than that of the Centra.l release. The invéstment of State ford is
in different head of accounts including the one scated in the audit paragraph (ARWSS 50%
The other heads of accounts under which the State share was released are-|
NABARD assisteq schemes, JICA assisted schemes for nal population and other rural water

State” Share)

Governmert ~ was required 1o

supply schemes. The budgel allocation, release and expendhre of the szate fund for the above

g€



MNP STATEMENT FOR THE YEAR 2009410

Re.in lakhs
. . Cumialive
; Schemne: : . Busget Roceipts during ! sxpsnd&ure for the Gl Batance
Sk No. Cods Name &f Scheme Allocation Op. Ralance the ysar 1'“'
. . Hi
Technology Mission Shemes [Sléte - 659.16
1 | 25826 [shareony) 2215-01-1504 400.00 0.00{ ago.og! - 3
j0s-13 : :
2° | 28 |rwssmot engivie for ARP 500.00 9968.0 | 7480.08
. >2ssa_o'o
[Completion of Rural WSS started with LIC 35.72
3 21 [Completio 100.00 100.001!
: WSS to-Sabarimata . 2215- . i 14,67
' L Wi . 15,00 ¢.00 <1500
[Other RWSS-Improvements to existing : ’ 238.48. J
s 20 |schemes 221541 ° 250.00 0.00] 250,004 bl
~ 1190-96-07 L
8 | 79 [WSSioRurat Schools - 50% state share 100.00 100.00f] i
7 7 lcompletion of Ongoing RWSS 150.00 150.00]. 218
NASARD Asslsted RWSS ’ 1804712 2727.04
8 2 31501500 88 370000 187416 T9903.004
o lmpmvemnbs of RWSS to Cheranadu in . Q.00
s = Alapuzha 3000 . 0.0
+ .
MBIC assisted Kerala Water Supply project . t
10 5 (50% shaa ony) 6215-01- 45000.00 . 4963.328 18750.000 15778.57 494000
1908 : L :
Tots]  50245.00 £837.41 asions.0q)’ ds268.47 tozssas
[caMcnarge 425820 - 4253.20}, 425620
Grand Tota 54404.20 5837.51 50945.21:1 47627.67 10255.04

8€

9¢
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MNP STATEMENT FERIHE YEAR 2010-13

Rs.in lakhe
sp | gen Rece ls-dl R Cumlative
‘| Bcheme All A eceipts during 1 aypendilure fortha | Gl Balance
51, No.. coda Code Name of Schama Budgat Qg. the year pen ;ear b
Techoology Mission Shemas {State ) ]
1 38 25 & 25 (share only) 2215-01-190-| £00.00 0.0 600,008 32188
) 59-13 )
lARWSS { 50% state shars) 2215-, i 2594.06
z, 83 0 ot 900918 2500.80 2588.00) 3.0
) Completian of ongoing Rural WSS ather : 723.25 % 52340
oM 7 lihan ARWSP schemes 2215-01-800-86. 306.00 0.00 300.00; |f‘
- WSS 1o Sabarimala o 2215 . . 1882
4 11 % brisessio . . 500.00 0.0 sonuoh
. Other RWSS-Imp o existing . . Dﬂu
5 § 26 |scnames 221541 400,00 0.00 400,04l 205.80
190-859-07 - : . )
MABARD Assisted RWSS - . : . ) -
5 B 2 e n1-800-0% s 3200.00 2727.04 9336.00) 12083.04 0.00
N . JBIC assisted Kerala Water Supply project .
; i 5 {50% shara only} 621501~ 30000.00 4340.004 4733.50} 6645.35 1028.15
190-88 ) . : :
Total 37500.00 10255.04 15B5%.50 2457299 1551.55
aM sasege aTseoe a1 8e 351384
Grand Totalf  41250.00 10255.04 19283.34 - 'l 26095 83 Casstss [

6¢
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MNP BUDGET PROVISION AND RELEASES 2011-12

1
-
: - . RELE . .
5;"““ Hame of Schemé with Head of Account BUDGET [0 e oy DURING‘“."E’:E EXPENDITU| BALANCE
ade ALLOCATY | 2 012] YEAR 2011, |RE DURING| ASON !
. - ON . 12 | THEVEAR [31.03.2092
’ 2011-12 .
{A) PLAN FUND
(Other Rural WSSs - imp 10 exizing X
S 008 o2 15.01.190-0807) . :
e J - 5003 2W0.00| - A% 54 :
[5wWS 011 WSS to Sabarimala (2215-01-190-80-10) 250,00 7s.00] 2042 I
sws 026 [Comphetion of Rural WSS ciher Ihan ARWSP Sehemes .
2215-01-102.68}) 350,00 360,00 seagi b
|$.WS bas Teormrogy Mission Schemas 254 B 50% St sharg !
RE215-01-190-99-13) 800.00 - 500.00 a8 dz .
sws gga Joceterated Rural WESs -50% Slale share . ) : : L
- (4215071008018 . 5,000.60 5000000 1,853 43 i
New capilal schemes( Parassola § Kumarakam WSS) ]
SWS 064 _F2215-01-102-87) : . e 6.000.00 £23.4 2.000.00 1,271.680 i
[EAARK 2010-11 {Special Assistance Against Recession in ’ - 40,97 B}
WS 085 iKerala) (7215-01-500-60) 500.00 [~ 200.00 2704
PSS 10 Erurmell Panchayath
WS 067 | {2215-01-102-85) SO0 LR 14
Erinking Water Supply Sch ta Ch and ind
ufllagas WSS o Femks-lanwanl.rmulhy wllages in
Feroka P, laylng o . i
s 948 12215 01-102 08 540,00 270.00 235.H
Dnnking Waler Supply Plo}act for Hilimangor,
L] o Vilages
lsws 073 §2215-01-102.65) 1, 3400.00 63000) ;g0
it LA i
. [Orinking Water Supgity pru,ecl for Vilhera and Tholicode '
lawe 074 2215:01-102.4) 141,00 - TosD
SWS 026 INASARD Assisted RWSS (4215.01-800-99) 3,264.00 8.967.7¢ 898174
MBIC aasisted Kerals Water Supply Project {5a%} . . ) . :
laws 012 | (6215-01-150-98) 25,000.00 1028.95 11505001 9852350 185150
TOTAL 4404500 | 155155 | 3005229 | 3360577 | Tomien
lozm 42498 4,249.85 | 4248 85) o
[GRANT TG TAL Ag20485] 165155| 34302.08] Z7Res82 7,958:02
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MNP STATEMENT 2012-13

H R, infakhs
H ‘/
e Name of Scheme with Head of A 1 : RELE
“Code of Scheme ad of Accoun N RELEASE | pyprasoolgal ANCE ¢
: BUDGET |OB AS ONj DURING THE DURING THI, oN
RLLQFATION 01.04.2012 YEAI;!JZIM = | yearz012.] 3103208
(4] PLAN FLUIND
. |har Rural WESs - improvements to axlsling
WG 008 |schemes ; a
. (2215-01-190-58-07) 600,00 [l 530,
WS 011 | WSS'IG Sabanimala (2215-01-180-99-15) 350.00 150,00 317
Complmlon of Rural WSS other Inan ARWEP
IWS 026 [Schames
221501-102-99)} 400 00 400,00 6-1_9_f]
. iTechnology Mission Schemes 25% & 50% Stele i
WS 038 [shaie ) .
2215-01- 190—99 13} &0, 00 B00.00 4334
. Jrceslerated Rural WSSs -50% State share .
WS 053 1az15.01-190-85.18) 5.000.00 317300
Few capilal F & '
WSS .
VWS D84 |(2215-01-102-97) 3,500.% - 350000 ER L]
. SAARK 2010-1t [Special Assisiance Agalnst |
WS UG5 In Kerala} _{22’15{!1-800-80} 40.00 43,00 119
L T
WES Lo Erumeli Parchayalh L 108.37 .
WS 08T ) (BN 5-01-102-%] 2188 Rl 358
Drinking Water Supply Scheme ko Cheekode and
[adjaining Villages - WSS 1o Ferohe-karuvantturuthy
mllages in Fiaroke Panchayal- Iaylng distribution )
WS D49 [22]5-01 102 -38) 500.00 HEL00 21 4
Dnnlung Water Supply Project Tor Kilimanoor,
' : Villages .
WS 073 [22I5-0$ -102-95) - S00.00 SOL0G 524
. Camprehensive Drinking Waler Supply In Hanippad
WS O7F [{ 21581-102-913 0000 100,00 4
Dhinking Waler Supply project lor Vithura and )
TRoHCOGge . . ||
WS 074 41221501~ 102‘«9«] 200.00 200.00 a1 ]
wwaler Suppty 16 Vangara and adjoining
WS 103 |Panchayaths [2215-01-102-88 . . 5000 50.00 14 A
SUB TOTAL OF STATE PLAN SCHEMES $2,141.95]  5,108.37 10,014.85 10,9915 4111
IWE 028 INABARID Assisted RWSS (4215-01-800-98) 5, 600, i 9,600.00 EAEIERY
IBIC assistedt Karala Water Supply Project (509%) ) i .
WS 12 | (621501 190-95) . 12.00000] 287965 12,800.00 12 501 1 N
TOTAL B85 | Tese0z | Mar4ns | dpeamw | 6SI0L
¥ 4 d :
OaM 4,245 .00 4,245 60 4,244 O

'Q_%Ql-’lo"



GOVERNMENT OF KERALA
Water Resources (WS—B) Department

 ara | Recommendations

10, | of the Committee -

" Action Taken ' - ]

10 Failure (o implement

i  for providing safe
' {drinking warer
facility to rural

schiools children

Jalamani programme

Govemment of India had sanctioned Rs.256. 40 lakh em 22.01. 2009 as 1" mstallment for 1mplcmcnﬂng Jalamam

negotiated tenders were m'vxted from the § vendors, included m the l:st recommended by the Governmeat of India,
fixing due date as 27. 08.2010. Based on this, supply order was placed on 31 01.2011 with lowest quoted firms - (1)

programme. by - mstalhng stand alone water purification system -in 1282 tural schools'in Kerala, Accordmgly, '

" M. Membrane Filters {Indla) Pvt. Led., Pun.e for the supply, installation and maintenance of stand-alone-water|
purification systems in 396 rural schools for an amount of Rs $2,09,600/- and (2) M/s. Amara Aqua Systems Erode for]

ingtalling i in 106 schools foran amount of R3. 26,60,7507.. As M5 Amara Aqua Sy‘a-ems E.uuc did not conply witk

' | the product liability insurance entrusted by the Govern.meut of Kerala and did not execute the agreement, their supply '

order was cangelled and the EMD was forfeited.

M5, Membrane Filters {India) Ltd, Pune bad installed stand alone water purification systems in 388 schools only. As
per the supply order, an'angements for checking the quality of treatad water is to be arrangcd by school authorities and
only after checking and assessing that the quality of treated water is as per the IS standards- for potable water, the firm

days. If there is any problcm in quality that should be rechf' ed within 5 days and failing which a penalty of Rs, 100!—

per day will be imposed and on comrection by the suppl:er cost of the test will be chargcd on the supplier. The reason

will get the 20% payment. Frequency of ckechng the quahly of water is 30 days for the first 6 months and then 60}

-



T} bg

|payment and the payment. was limited due to ll'l'eS])OSlbllIt} of the firm in rectifying the defects of installed units and
poor quallty of water from the punt' ier. In November 2012, th Chief Engineer(HRD&GL) invited the above fimm and|.

" -|not advtsable Hence the Board of Kerala Water Authority met on 05/ 11!2012 decided to.cancel the single otfer

for limiting the payment te Rs.18.19 lakh is due to the iresponsibility of the firtn in rectifying the defects of installed
umts and thewr response towards the poor qual:ry water from the punﬁer The Executive Eng:neers reported that

lmmedlately after the installation of stand alone water punf cation syster in schools znd before gcmng the invoices

. |from the firm for 50% paymem the schoo! authorities. reported that the systems are not working properIy and &lso '

facinig quality problems. In the above circumstances, the Executive Engineers were not in 2 position to make the 50%

all the Executive Eugmeers in connection with the Jalamani programme, for a meenng bant the firm did oot attend. On
12.03.2013 Keala water Autherity requested the DPI, Government of Kmla, 'I‘h.mmnanﬂwpuram by enclosing ‘the list
of 396 schools for reporting the present position. Kerala Water Authontv had already chrected the firm to rectify the

70% of the cost, for sestling the issue. But they arc yet to respond. For the Second phase, tenders were invited on
l4f02f2012 for installing the systems in the balance 886 schonls mcludmg the cancelled 106 units of first phase. But

M!s Sree Sem[ul Engmeermg Compsny, C oimbatore participated in Ihc tender For ascertaining the performance of the
systems installed by the single firm, two officers of Kerala Wnter Authonty were deputed, Aﬁer smdymg the
performance of the installed units in Tamil Nadu, the officers recommnded in their report that the filters mstalled by
the firm i Tamil Nadu Stite are not having the stipulated efficiency to treat the water and its large scele procmemem is

defacts and informed them that, on providing sausfactory qual.lty reports. Kerala Water Authority is willing to release|

there was no response to the sender call. Hence retenders were invited with due date as on 29, 03,2012. Only one firm,|

" |Since response to the previous ;enders floated by Kerata Water Authority had been very po'or, it was decided to ipvite .

£p



" |the approved rates of the products. The Authotity also directed that suitability of eppropriate product shall be decided

the 9 firmns who are following the zcchrmlogy recommended by the ngh Level Lomm ITtee 01 LOVEINMENL U1 Lkt 1w
Jalmani, for a discussion. But only 3 reputed firms, viz (I) Ws Eureka Forbes, (2) M/s Hmdustan Uni Lever and (3)]

system for rural schools in Kerala. The HLC decided to prowde one unit for every hundred students, subject to 2
maxirum of 3 numbers in a school.
04/07/2013. The Authcnty dlscussed the matter in detail and resolved to approve the proposal of 1mplemcntmg
Jalamani Programme by short listing the 3 firms M/s. Eureka Forbes, M/s Hindustan Usi Lever and M/s KENT with

by the Executive Engineer based on the quality of water to be- treated, It was also decided to collect and circulate the
list of schools, for implementing the programme. Executive Engineels-of O&M Divisions .shaIl be emtrusted with
implementation of the works.” S ’ ' .

Besed on this resolutio_n; Executive Engineers of Q&M Divisions were directed to select the suitable purifier for the
selected schools and to place supply order with corresponding firm following the prevaiting cénditions, vide this office
letter datad 13408/2013. Accordingly- the Executive Engineers.of O&M Divisions conducted detailed ﬁa.ld study and

quality of" water for selecting the appropriate stand alone weter purifier: However, despite ail possible emest effort,

Rs.80.67 lakh in the second phase )

Reasons for the shorl utilization of Central Fund :
1. In phase I, even if supply order had been issued to M/s. Membranc Filters (India) Pvr Lid., for an amount af

1

Rs.52,09.600a'-__ for installing stand alone punﬁcatmns systems in 396 rural schools, they could install only in

Mg KENT who are popular ift this feld had attended and furnished their. offers Their offers were placed before the
|High Level Committee mét on '18/06/2013 for deciding suitable technology for the stand alone water punﬁcatmn '

Above details were placed before the 362 Authonty meeting held on|

Kerala Water Authority could install only 709, units of Stand Alone Water Purifiers in 498 scheols for a total cost of]

v



- 388 schools and the payment 1o the firm was limited 10 Rs.18.19 lakh due to irresponsibility in rectifying the
defects of units in time. In case of M/s.Amdra Aqua Systems, Erode, the slupplyr order issued for installing stand
alone purification systems in 106 schools for an #moum of Rs.26,60,750/~ had been cancelled since they have

not submitted the Product Liability Insurance as insisted by the Gowt. Of Kerala.

. In Phase I, only 709 unit of stand alone water i:uriﬁ:rs were installed in 498 schools and the egcpensiture for the
same was Rs.80.671 lakh. In some schools we were not able to intall the units due to the following techaical
pfoblems: ' . _ ' . ' o
‘'a) Some schools regretted 1o instal! the unit due to nan availability of power, where RO units were essential for
purification. . .

b). In certain schools available head of water was not enough to the :cql.urement of the fi lter unit. Without

proper head, there was no optien for Kerals Water Authority to place the unit,

From the above, it can be noted that the Kerala Waier Authority has taken ali eamest efforts t0 implement the

programme and utilise the funds allotted by Government of India for the :mplememancn of Jalamani Programme

Under the above circumstances, it is requested that the para rﬁay please be droﬁped.

: SM‘IUEL )
Addn:mnal Secretary ta Government
Water Resources Department
Govt. Secretariat, Thiruvananthapuram
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GOVER,NMENT OF KERALA
Water Ruoumes (WS-B) Depmment

Recommendations of the

Para . _Action Taken
No. Committee
311 |Formulation of a. water supplyl  The Detaited Engineering Report of the UIDSSMT WSS to Payyanaur Municipality was subrritted 10|

schemie by Kerala Water Authority
without  consulting Panc.hayath
authorities resulted in ar unfruitfist
expenditure  of - Rs.37.83

Water Supply Scheme in Payyannur

“crore.

Municipality vader UIDSSMT

the KSTP Lhrough the beneficiary Payyannur Mummpal:ly only. Generaily we won't seek permission ffom
the local bodies for drawmg water [rom the river which does pol belong 10 any local bodies. In tI:us case |

also we didn't seek perm:sslon from Chappa:apadavu Panchaya;h for drawing water from Kuppam river,

Enitially. there was a 30 mid JICA Water Supply proposal for water. supply to Thallpmmba and
adjeining pamhayaths mcludmg Chapparapadavu Panchayath with -source as Appach:kaynm at
Chapparapadavu in Knppam river. Later when this proposal was revised and the capacity was enhanced o
93.00 mid, the source pmnl had ‘to'be changed to Pazhassi barrage frem Appachikayam dne o the
enhanced requirement, At this point Apschlkaynm wis consrdered a5 source pomt for lhc proposal of 14
mid water supply scheme for Payyannur Mumclpahty

The exéculion work for the U]DSSMT scheme was started in 3/2009 and it was obstructed in 6f2009 by
the jocal people and Lhe Chappampadavu panchayalh demanding the change of source point o
Kndumkaysm and afso demanding construction of RCB at Katlampa!ly kadavu. A series of meetings were

conducted to solve the issue. In a meeting convened by the then Honourablc M:num:r for Water Resources|’

Sd. PJ. Joseph at Kannur on 28.07.2012, it was decided to change the source pmnt to K.odumkayam and to

construcl a RCB hy Minor !rngalmn Depanmenl in Kulumpally kadave. On these assurancess the waork
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was started ag*un in 4/2013 continued t|II 10!20I3 when it was slapped again by the local’ people
demanding the construction of RCB. Howewver, we cuuld f'msh the Water Treatment Plan (WTP) Work in
1272074 and pm of pumping main in 3£2014. In the meantime an estimate. 5f 26.5 crore for. ECB was

submitted by Minor lmgallon Department for approval. - As there was no immediate solution in sight to

Pattuvam water supply schemc for Payyannur for the time being.

20i6 using water’ from JICA scheme and now three packages are commissioned.  The completed
components of the scheme are 2300 m 450 mm DI k9’ pumping main, 14.00 MLD Water Trcatrnenl plant at
Madamthmm 21_25 K of 500 and 400 mm DI gravity main Fom Cliapparapadavu to Korom, 45 LL
capaclty GL reservoir at Korom and 115 Kilometres of Distribution pipe Ilnes in Pamnur mumclpahty
The details of all packages are as given below.

settle the local issue, thers was a Government decision in 2015 to space 4.00 mld water from JICA [

The 37.83 crare expenditure incurfed i5 now made productive as the scheme was paniélly commissioned in |

Pﬁcksgea-i o Det;lls 77 {current i’osiﬁoh

I Intake Well and Pumping main Pumping main completed intzke well is to be
. ) : ‘|arranged only after settling the issue of RCB

L . |14'mid WTPand 45 LL GL tanic  |Both completed and GL tank is commissioned

- -121.25 KM Gravity main - Completed and commissioned

v .. . |400mRCC Weir . |Not doms.  Entrusted to ‘minor [rrigation

’ . Departmment

v Distribuition system 131 KM 116 KM laid and commissionad

VI - ' Transformer and Pump sets To be arranged only after construction of intake

The inaugurarion of partial commissioning of the scheme was done by the Hon. Minister Sri. P J Joseph

or 01/02/2016 using water fram JICA scheme. The scheme is now_mte_roon.nected with the existing rural

Ly



schemet. of the munlmpainy to reduce the expendlture Currently 900 Imuse connemans were gwen from

-y

the scheme and 150 strewt !aps utilising the newly laid distribution sysiem. )
For the comprehensive completion and aperation of the scheme, the baiance wnrks to be dona are
Construction of Intake well cum pump house, Erection of Pump sets and Trahsformer at [ntake well site,
[nteceonnection of 450 mm DI pumpmg maip fom Iritake well. - Expected date of full cornmissioning is
December 2019. Detailed Engineering report for s 610 fakhs for executing the balance work of this

Administrative Sanction (AS) was accorded by the Water Resource Department for Rs. 30.00 crore. The

(Kerala Infrastructure Development Corporation) for approval,

B

THARA SAMUEL
Addijtional Secretary to Government
Witer Resources Depariment
Govt. Secretariat, Thiravananthaparam

44

Scheme is under process for Administeative Sanction (AS) under State Plan. For the proposed RCB, 1o be|
constructed by the [rigation Departrncnt, the proposal. is _-mclud:d in the KIIFB proposals and an|™

DER for the project is submitted to the XIIFB by the [rrigation Department after verification by the KIDC |
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Appendix-IIi

Appendices from AG’s Reporl

i~

Appendix

Status as on 31 March 2013 of major incomplete schemes test-checked in Audht

(Reference: Paragraph 2.4.8; . +

fie aches

TAmm _an;_lysl:s .

cm.)en'ng. elgﬁ.r vitlages (K. .

Coimpreh Supply S { and adjoining) i
Kothikode disevict .

@ Narip_elta, Kﬂyak_ody and Valayam village§ were part of the Comprehensive Water Supgly Scheme
covering elglhl villages {Kunnumel and adj g)- All the sch together have certain common
comnponents'™® and individual components. Status of work in Naripetta, Kayukody and Valayam
villages are as followa:

(a} Accelerated Rural Wirter Supply Sch (ARWSS} to Naripetia
Source; Kuttiady  river '
Population to be benefited; | Only Ground Level Service Reservoir was
34250 in 2019 pleted. The i componenis .
AS Aprit 2000 for | viz., Clear Water Gravity Main and laying !
T 2.95 crore of distribution aystem were not completed E‘;::om for the delays
Expenditure as on 31 | (March20i3). - . i
March 2013: ¢ 1 crore * Lackof
(b)_Accelerated Rural Water Supply Scheme (ARWSS) to Valayam Srtess ; m
Source :Kuitiady river . execution o
Population to be benefited ; | Ouly the Over Head Service Reservoir was | ?Tpun::nm. )
23750 in 2019 - | completed and the remaining component o anil “’“sf“l“m
AS : April 2000 for | distribution system  was yet to be ;v?x 2 1;kry ° the
T 3.07 crore | eompleted (March 2013, efore (zking up
iare a5 on 31 scheme. .
March 2013: % ).28 erore »  Cast escalation due
() Acceferated Rural Water Supply Scheme (ARWSS) to Kayakodi totime overrua aod
Source :Kultiady river : insufr?;:ﬁc of
Population to be benefited 7 1 The comp ta of the scl were clear funds ¥
.35000+in 2019 ) water gravity main, ground leva] service '
AS : Aprl 2000 for | reservoir and diswribution system. None of
T 1.51 crore the comp ts were completed (March
Expenditore a3 on 31 | 2013}
March 2013: % 0.71 crme ] L
Reply of KWA: The Exccutive Engineer, Project Division, Kozhikode replied that the main
reasons for the delay in tion of the ack were delay in handing over the ired land by
tha Panchayaths, cancellation of tenders as the contractors quoted high rates and consequent
|
| iy Comprehensive ARWSS to Vandanmedn and Anakkara viliages in Ydukki District

Source : Amayar river
Popuiation to be benefited :
51304 in 2018
AR : March
T 5.29 crore
Expenditure as on 31
March 2053: T 5.19 crore

1996  for

All components except the construction of
weir, across the river at five meter height
at the source, were completed. Grama
Panchayath had assured te acquire and
provide the required land for weir free of
cost. As the land (cardermom estate) would
be submerged on conatruction of the weir,
the Grama Panchayath failed to acquire the
land and the scheme could not be
completed and cominissioned.

Fuilure te ensure the
source before 1aking vp
the drinking water
scheme led to failurs of
the scheme and an
-nproductive
uxpenditure of T 5.19
Crﬂl‘,EA

160 13- take well-cum-pump bouse, raw water pump $61, raw Walsr pumping main, water treatmeat plant
with clear water swnp, clear water pump sefs, clear water pumping mein, ground level balancing
reservoir, instalistion of wansformer and pawer supply Were coMmInon . '
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